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Shri Baij Nath Ram U/s Union of India & Others.

Sresent i= Sh.K.Ne.Nagpal,counsel for the petiticner in
FY.&QONU.197/92 in 0A NO.'IBB?/Q".

- JUDGEMENT (ORAL)

By this Review Applicaticn, the petitionar Orays

for reviaswing the final crder passed by Beanch of this Tribunzl
‘& on 12=7~51 in 3.A. No.1037/91. The petiticner has alse filed
MP Noe. 1632/92 containing prayer for condonaticn of dalay for
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filing the Heview Application., Thegrounds taken in th
are that counsel‘For the applicant; She Devashekhar had nct

- zdbised ths asplicant for Reviasw of fhe order of the Tribunal.
The Tribunal can condone thes delay in filing the R.,A. if
sufficient cause is shown. Ignorance of Law or wrong advies

by the ccunesel, arsc not sufficient causes.Hancs this M..l.

containing prayec for condonation ofdelay is rejected.

r~ ‘ Howsver we have heard the loarnsd counsel eon
*ﬁ‘ " merit. Je procecd to decide this R.A. on merit also. The
order dated 12-7-91 indicates that the applicant was foand
guilty of suppressing mat:rial facte and had not come with
cisan hands before the Tribunal, This finding of the Bench

l
was just and was based upon the facts of casa. Hence this

ReAe has no merit, It is,therefoe, dismisced with % 100/-

as coet of this f1.4. to the Respondents.
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